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FINAL ORDER NO. A/87125 / 2021

Date of Hearing: 02.11.2021
Date of Decision: 02.11.2021

Appellant filed a withdrawal application to withdraw appeal No.

E/89294/2018-SM.



E/89294/2018

2. Learned Authorised Representative Shri Sanjay Hasija has
drawn attention of this Bench to the order passed on 13™ February,
2020 wherein there was a direction to verify the wrongly registered
excise appeal, since the appeal filed against the Order-in-Appeal was
in respect of Service Tax matter. He acknowledges that pursuance
to such direction the said appeal No. E/89294/2018 has been re-
numbered and registered as Service Tax appeal with same appeal

number.

3. Appellant has enclosed SVLDRS-4 form indicating resolution of
dispute under Sabka Vishwas (Legacy Dispute Resolution) Scheme,
2019 and learned Authorised Representative also admits to have

received copy of the same SVLDRS-4 form.

4, In view of the resolution of dispute under SVLDRS scheme, this
appeal is dismissed as withdrawn. Registry may make necessary
noting against the case number which is registered both under Excise

and Service Tax unit.

(Dictated & pronounced in open Court)

(Dr. Suvendu Kumar Pati)
Member (Judicial)

Prasad



